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CP. 27/94 
in 
OA. 62/94. 	 Dt. of Decision : 15.12.194. 

IJR D ER 

- 	As per Hon'ble Shri A.V. Haridasan, member (Judi.) 

This contempt petition arises out of an interim 

order passed in IJA.62/94 on 28.1.1994. hihile the OA was 

admitted the following interim order was passed:- "Reply 
to ce risea witnin ju oay. 	iii W1W iowa,, au,c a ao 

that in case retrenchment of the applicants becomes inescapable 

for want of work, the principles of 'last come first go' shall 

be observed by the respondents". 

The grievance of the petitioner is that while 
persons Junior to him are retained, he has been den1e 

work and that this action of the respondents amount5the 

flouting of the interim order and calling for action against 

tham under the contempt of courts act. 

Counter affidavit has been filed on behalf of 

the respondents in which it has been clarified that the 

dis-engagernent of the applicant was not retrenchment, but 

owing to want of work and for his misbehaviour towards 

the !enior  of'ficar. 

In view of the clarification given in the rply 

statement that the applicant was not retrenched, we do not 

find any disobedience of the interim order warranting action 

under the contempt of courts act. If the petitioner is 

aggrieved by his disengagement he is fne  to initi2te 

appropriate proceedings for the appropriate relief. The 

CP is therefore dismissed and the notices issued to the 

respondents are discharged. 
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